IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, JAIPUR BENCH

JAIPUR.

0.A.No.946/89 Dt. of order: 1.12.93
Mrs .Raichel George = : Applicant | -y

) Ve. 31

, _ —

Union of India & Ors, ¢ Respondents o (
Mr .R.N,Mathur : Counsel for applicant
Mr .Manish Bhandari ¢ Counsel for respondents
CORAM: B

Hon'ble Mr.Justice D.L.Mehta, Vice Chairman

Hon'ble Mr.0.P.Sharmi, Member(Aim.).
PER HON' BLE' MR,JUSTICE D.L.MEHTA, VICE CHAIRMAN.

Heard the lea@rped counsel for the partiés. Applicant
was appointed on @d hoc basis vide Anmx.A-é dated 6.11.85
as Stenographer; For regular'recruitment, applications /
were invited vide Annx.A-3. In the s3id notificatien, it
has been mentioned that there are 9 vacancies including

one edch for Sched:.led Castes and Scheduled Tribas.

2, The applicant passed the written test and the speed
test. However, she was declared failed in theé intérview.
The applicant has céme with a caSe'that she was suspended
by one Shri Vermd, who was the member of the Interview
Board, against whom she represenﬁed and the authorities
Set aside the order of Suspenéién en the ground that -
there was no ca8se of suspension. She submitted tha&t on
account of malice oﬁ Mr ,Verma, he; ndme does noﬁ find
place in the panel of interview. Mr.Minish Bhandari,
counsel for the reﬁp@ndents,vwas asked to answer whether

any specific reply has been given about the malice and

‘he submitted that no reply has been given about the

malice in the reply to the O.A;

3. It was also pointed out that there is & Tircular
Annx,A-5 dated 7.2.76 and the Railway Bodrd is directed
that employee who have been Working in the post on @dhoc
basis quite satisfactorily are not declared unsuit@ble
in the imterview;im particular any employee redching the

field of consideration be SaVea from harassment. Before



[
28
[

I -

the interview, the dapplica@nt has served as Stenographer—,

on ad hoc basis for a peried of tweo yedars and the circ-
ular dated 7.2.76 also prohibits that the applicant can
ymf be declared umsuiﬁable enly on thevgroﬁnd of inter-
view, Apart from that one very important fact is that

a Stemographef needs the speed in the matter of taking

dictation and also in typing, for which she has quali-

. fied. Apart from that there is one addition@l facter

in her favour which is Annx.A-7 & 8, the certificates

. s2id to have been issued by her immediate officer from

time to time. 1In these certificates, it has been men-

tioned that she is & good Stenograpvher and her perfor-
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mance as Stenographer is appreciable. Applicant's further

contention has also not been ch3allenged by the_reSpen;l
dent that during the intervening period she was promoted
on ad hoc basié on a ﬁemp@rary post of Confidential
Assistant., This is‘a very'impmrtant post and genérally
persons who are sincere are appointed om that post. This
fact has also beeﬁ.accepted by the respondents. There

is no reason to_hold that the submissioms mide by . the

applicant are not correct.
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F—TR viewest Annx -A-5, It is directed that the marks
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given for interview .in that panel should not be couﬁted
for all persons for‘thé purpose of the applicant's appo-
intment @nd if the applicant finds place excluding the
mirks of interview on the basis of the marks obtained.
in the written test and speed test, then she should be
placed in the papel at a place where she finds place.

In case she finds place in the p32nel then a3ll retrosp-
ective b mefits should be ektended dnd im c3se she does
not fipd kln ¢i»:fhe: pamél her services should be regularised

prospectively.

5. The O0.A, is disposed of accordingly with ne order

s o fBpsts. k - /j/(vﬁ/

(0.P.ShdTma) ; ‘
Member (&) | (D.L.Mehta)

Vice Chairman,
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